
HIGH COURT OF JAMMU AND KASHMIR 
(Office of the Regtslrer General at Jammu) 

No. /j-7 ?/y ~ 
I 

ORDER 

Pursuant to the directio~ passed by the Hon'ble Supreme Court in 
Suo Motu Writ (Civil) No. 512020 on 06 04.2020 regarding hearing of cases 
through video conferencing due to the extraordinary situation which has 
arisen because of the national lockdown to prevent the spread of COVI0-19 
disease. Hon'ble the Chief Justice has been pleased to dorecl as under. 

a) Registrar Judicial of each wing of the High Court shall notify atleast 3 
mobile numbers i .e. 6 mobole numbers lor both the wings of the Hogh Court 
in total as helphne numbers alongwllh names of the officers m whose 
custody such numbers shall be kept lor receopl and redressal of 
complaints regarding VC related ossues The numbers thus notilied be 
goven wide publicity and be also published on official website of the Hogh 
Court as well as on websote of Olstnct Courts of UTs of Jammu & Kashmir 
and Ladakh. 

b) POJs shall notify two mobile numbers as a helpllne lor each of the Ooslrlct 
alongw\th name of the offocerslolficoals Ill whose custody such numbers 
shall be kept lor receopt and redressal ol complaints regardong VC related 
issues. The numbers thus notified be given wide publlcoty and be also 
published on official websote of the Hogh court as well as on • website of 
the concerned District Court 

c) Ms. Monica Kohli, Advocate and Mr. Faosal Qadri. Advocate are nominated 
as amicus curie for the Hl~h Court Wong Jammu and Srinagar respectively, 
in the cases where the htogants are not "' a posotoon to approach the Court 
even through video conlerencing toll the hme lockdown continues. 

d) POJs shall nominate a senior lawyer In the11 respective dostrict to work as 
amicus curie in the cases where the lltoganls are not In a position 10 
approach the Court even through video conlerencmg till the lime lockdown 
continues. 

By Order. 

~~ 
Reglstr•r General (Offlc:gUngJ 
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